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ITEM NO.10     Court 4 (Video Conferencing)          SECTION IX

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 10887/2021

(Arising out of impugned final judgment and order dated  19-06-2021
in WPL No. 12492/2021 passed by the High Court of Judicature at
Bombay)

NARESH T. JAIN & ORS.                              Petitioner(s)
                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION and I.R. )
 
Date : 30-07-2021 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE A.M. KHANWILKAR
         HON'BLE MR. JUSTICE SANJIV KHANNA

For Petitioner(s) Mr. Siddhartha Dave, Sr. Adv.
Mr. Manish Desai, Adv.
Mr. Utsav Mukherjee, Adv.
Mr. Pulkit Agarwal, AOR
Ms. Smriti Churiwal, Adv.
Ms. Nidhi Singh, Adv.
Ms. Sonal More, Adv.
Ms. Megha Tyagi, Adv.
Mr. Shubham Mhatre, Adv.
Mr. Deepti Babel, Adv.
Mr. Palav Agarwal, Adv.
Mr. Ashutosh Kumar, Adv.
Mr. Sudhanshu Kaushesh, Adv.
Mr. K.P. Jayram, Adv.

                   
For Respondent(s)

        UPON hearing the counsel the Court made the following
                             O R D E R

List  this  matter  along  with  Special  Leave

Petition  (Crl.)  No.4634  of  2014  and  connected

matters on 3rd August, 2021.

In  the  meantime,  learned  counsel  for  the
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petitioners  is  granted  liberty  to  serve  advance

copy on the standing counsel for the respondent(s).

(NEETU KHAJURIA)
COURT MASTER

(ANITA RANI AHUJA)
ASSISTANT REGISTRAR
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